
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION No. 24/2021

IN THE MATTER OF:

VED PRAKASH AGGARWAL .... Applicant
versus

MUNICIPAL COMMISSIONER NAGAR NIGAM ....Respondent
GHAZIABAD

COMPLIANCE REPORT ON BEHALF OF MUNICIPAL CORPORATION, GZB

1. That the above captioned matter was listed before this Hon’ble

Tribunal on date 25.01.2022, wherein the Hon’ble Tribunal was

pleased to fix the matter for 01.02.2022 for further hearing on

Compliance Report of the Respondent.

2. That in continuation of the Compliance Report dated 08.12.2021, it

is submitted as under:

I. That prior 25.01.2022, with the steps taken by the GNN, 3

dairies operated by (1) Sri Gyanveer S/o Tejpal at 445, Sec-02,

Chiranjeev Vihar, Gzb; (2) Sri Jaipal S/o Jagveer at 445, Sec-

02, Chiranjeev Vihar, Gzb and (3) Sri Dinesh Kumar at 447,

Sec-02, Chiranjeev Vihar, Gzb have already been shut.
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II. That the UP-PCB on date 25.01.2022 only after the conclusion

of hearing before this Hon’ble Tribunal, has sent to the

District Health Officer, the Letter Nos. (as under) all dated

10.01.2022 for disconnecting the water and electric supply of

the polluters:

S.No. Letter No. Addressee
I. H-70311/C-1/Sa-611/Bandi

Aadesh/Jal/2021
Shri Asharaam
Sec-02, Chiranjeev
Vihar, Ghaziabad

II. H-70312/C-1/Sa-610/Bandi
Aadesh/Jal/2021

Shri Deepak
Chaudhary,
Sec-03, Chiranjeev
Vihar, Ghaziabad

III. H-70313/C-1/Sa-18/Bandi
Aadesh/Jal/2021

Shri Premvir Singh,
B-3, Sec-02,
Chiranjeev Vihar,
Ghaziabad

IV. H-70314/C-1/Sa-619/Bandi
Aadesh/Jal/2021

Shri Sundar Yadav,
Plot No.-C-4, Sec-
02, Chiranjeev
Vihar, Ghaziabad

V. H-70303/C-1/Sa-617/Bandi
Aadesh/Jal/2021

Shri Brahm Singh,
Plot No.-B-5, Sec-
02, Chiranjeev
Vihar, Ghaziabad

VI. H-70304/C-1/Sa-622/Bandi
Aadesh/Jal/2021

Shri Jaipal,
Plot No.445, Sec-
02, Chiranjeev
Vihar, Ghaziabad

VII. H-70302/C-1/Sa-616/Bandi
Aadesh/Jal/2021

Shri Kiranpal
Singh, Sec-03,
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Chiranjiv Vihar,
Ghaziabad

VIII. H-70305/C-1/Sa-613/Bandi
Aadesh/Jal/2021

Shri Jitendra
Nagar, Plot No.392,
Sec-02, Chiranjeev
Vihar, Ghaziabad

IX. H-70306/C-1/Sa-620/Bandi
Aadesh/Jal/2021

Shri Dinesh
Kumar, Plot
No.447, Sec-02,
Chiranjeev Vihar,
Ghaziabad

X. H-70307/C-1/Sa-612/Bandi
Aadesh/Jal/2021

Shri Indra Mohan
Sharma, A-3, Sec-
02, Chiranjeev
Vihar, Ghaziabad

XI. H-70308/C-1/Sa-612/Bandi
Aadesh/Jal/2021

Shri Hari Kishan,
Sec-03, Chiranjeev
Vihar, Ghaziabad

XII. H-70309/C-1/Sa-621/Bandi
Aadesh/Jal/2021

Shri Gyaanveer,
Plot No.445, Sec-
02, Chiranjeev
Vihar, Ghaziabad

XIII. H-70310/C-1/Sa-621/Bandi
Aadesh/Jal/2021

Shri Ravindra, S/o
Shri Jagan Singh,
Sec-03, Chiranjeev
Vihar, Ghaziabad

The above-stated letters were sent to the Mobile of the DHO on

25.01.2022 by the concerned officials of the UP-PCB despite

dated 10.01.2022, after the hearing of the present matter
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before this Hon’ble Tribunal, for ensuring compliance; and

were later sent for the service upon the polluters.

The true copy of the Letters dated 10.01.2022 received in the

office of the DHO through WhatsApp are annexed herewith

and marked as ANNEXURE A-01.

III. That the DHO has also written Letter No.3527/Health/2022

dated 25.01.2022 to the SHO- PS Kavinagar for lodging the

FIR against the polluters u/s 269, 270, 277, 278, 283, 284,

286, 291, 431 IPC and 37(2) and 41(3) of the Air Act, 1981

and Water Act, 1974 respectively. The true copy of the

Complaint dated 25.01.2022 is annexed herewith and marked

as ANNEXURE A-02.

IV. That in meantime, the PS- Kavinagar has lodged the FIR

No.95/2022 dated 25.01.2022 u/s 26(1) of the NGT Act, 2010

and Air Act, 1981 against 20 polluters on complaint dated

30.11.2021 sent to the SHO-PS Kavi Nagar by the Safai Naik.

The true copy of the FIR No.99/2022 dated 25.01.2022 is

annexed herewith and marked as ANNEXURE A-03.

V. That the Municipal Commissioner on the very same date

directed the DHO and communicated with the DM that site

inspection of joint teams comprising officials of the Nagar
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Nigam along-with Additional City Magistrate and adequate

police-force be immediately done for ensuring closure of the

dairies and effective compliance of the order of the Hon’ble

Tribunal. The site inspection was carried out on 26.01.2022.

Few Dairies situated in Chiranjeev Vihar, Ghaziabad were

already found shut and the remaining dairies were closed and

sealed in the presence of the ACM. The sealing of the Dairies

has been completed. During the process, 16 Buffalo and 6 calf

were also seized by the Municipal Corporation and were sent

to the Govt Gaushala. The entire process was video-

photographed. Water and Electricity Connections were

disconnected.

VI. That as on date No Dairy is functional in the said area. The

photographs dated 26.01.2022 are annexed herewith and

marked as ANNEXURE A-04.

VII. That demolition of the structures permanently which are

made without the approval of the GDA in the site-area shall

require the assistance of GDA, which is the appropriate body

for issuing notice for demolition of buildings.

VIII. That all compliance of the orders of the Hon’ble Tribunal been

made and no dairy is functional in the said area. In

5



compliance of the directions of the UP-PCB, the water and

electricity have also be severed. The cattle seized have been

taken to the Govt facilities.

Respondents

Through Counsel

(VIBHAV MISHRA)
Advocate

Ch: 221, C.K. Daphtary Block,
Supreme Court of India, New Delhi-110001

(M) : 9473565666, 9811828487
(E): vibhavmishra@outlook.in
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 

EA-24/2021 

IN THE MATTER OE: 
Ved Prakash Agarwal .Applicant 

VERSUS 

Municipal Commissioner, Ghaziabad Municipal .. Respondents 

Corpn. & Ors. 

AFFIDAVIT 

Afidavit of Dr. Mithilesh Kumar, S/o Shri Bhushan Singh. aged 
about 42 Years presently working as Nagar Swasthya Adhikaari 

with the Ghaziabad Municipal CorRESENTLY AT DELHI 

1. the above-named deponent, do hereby solemnly affirm and declare 

as under: 

1. ThatI am the presently working as the Nagar Swasthya Adhikaari

with the Ghaziabad Municipal Corporation and as such I am wel 
conversant with the facts and circumstances of the present 
Execution Application and hence fully competent to swear this 

OT 
AR2 That the contents of the Compliance/ Action Taken Report and 

present affidavit. 

K. BANDANA 
Del 

Regd. No.X19718 which are true and correct. 

affidavit have been drafted by the empanelled counsel under my 
nstructions and thereon have been explained to me in vernacular, 

Date 
2602 ofEsiry 2025yhat the annexure A-01 to A-04 appended with this action taken T FTN report are the true copies of their respective documents and all 

averments have been derived out of the available records. 

SO GOD HELP ME 
wwwm 

31 JAN 2022 
VERIFICATION: DEPONENT 

erified on this 31st day of January, 2022 at New Delhi that the contents 
of the above affidavit are true and correct to my knowledge and no part of 
it is incorrect and nothing material has been concealed therefrom. 

DEPONENT 

ATTESTED 

31 JAN 2022 
NOTARY PUBLIC, DELHI 

GOVT. OF INDIA 

BIHI 
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^ĞŶƚ͗�ϯϭ�:ĂŶƵĂƌǇ�ϮϬϮϮ�ϭϰ͗ϮϬ
dŽ͗�sĞĚ��ŐŐĂƌǁĂů
^ƵďũĞĐƚ͗�^ĞƌǀŝĐĞ͗��ŽŵƉůŝĂŶĐĞ�ZĞƉŽƌƚͲ ���ϮϰͬϮϬϮϭ�ŽŶ�ďĞŚĂůĨ�ŽĨ�'EE

�ĞĂƌ�^ŝƌ͕�

WůĞĂƐĞ�ĨŝŶĚ�ĂƚƚĂĐŚĞĚ�ƚŚĞ��ŽŵƉůŝĂŶĐĞ�ZĞƉŽƌƚ�ŽŶ�ďĞŚĂůĨ�ŽĨ�'EE�ŝŶ�ƚŚĞ�ĂďŽǀĞ�ĐĂƉƚŝŽŶĞĚ�ŵĂƚƚĞƌ͘�

ZĞŐĂƌĚƐ͕�
sŝďŚĂǀ�DŝƐŚƌĂ�
�ŽƵŶƐĞů�ĨŽƌ�'EE
нϵϭͲϵϰϳϯϱϲϱϲϲϲ͕�нϵϭͲϵϴϭϭϴϮϴϰϴϳ

^ĞŶƚ�ĨƌŽŵ�DĂŝů ĨŽƌ�tŝŶĚŽǁƐ
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